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(b)  RejKirts  of four medium 
irrigation projects,  namely, Kans- 
bahal, Upper Jonk, Barsuan and 
Baghalati )i;ivc been rcccivcd in the 
Central  Water Ô nmission  for 
cxaminiiiion from the State Govern­
ment  Out nf lliesc, Kambalial and 
■Uj)j)er Jonk prf>j<;cLs vv<;r(* accepted 
by the Advisory (>»fn?Tiittee ol the 
PJanniiig Ciointtiission iii its rnecLiiit!̂ 
h(tld on 24-7-1081 and arc avvailinc; 
Plannini; (>)niinissioii’.s  af>pto\'a].

{(') y\u- jirojccts ran Ijc cleiired 
after tlirir terliiid-econoniic  feasi­
bility is estaljlislied, costs;benefil'i are 
firjn(;d  uji and the ititer-Stalc 
aspects are  rĉsolved  wh<;rever 
necessary.

(d)  "I'hi: pro)(;ct.s Kaaslxihal and 

Barsuan are under irilial siib-pJan. 

The Suite (ro\'cnimeul have pro|)osed 

to ciMnp]el.e l.hf;s(‘ pi‘<»jccLs 1j\ the 

cntl ol Sixili Ĵlan i)eriod.

Shop in Nehru Nagar Market

4ojG. SIIRI MANOHAR LAL 

SAINI : VVilhhrMiuisLerol'WORKS 

AND HOÛ SI N( i! be pleased to stale :

(a)  \vhetli<‘i‘ ii is a fact that in 
Nehi'u .X.i'̂ar Mark<;t a SUini (>)]ony 
ol UDA-shoj) Nos. 5 {. aiitl ;;3 locked 
by the DL).\-SJinu, lin- the last alx)ut 
10 ytjar.s and ilier('b\ besides, losing 
the month!) rent from these shops, 
the weaker .sections of the inhabitants 
in the colony, are ))ein" dtjjirived from 
tlie utility oj these sliojis ; and

(b'j ii so, wh\’ they have not bcicn 
allotted so lar and wliat steps Govern­
ment arc taking to alJot them for 
the wêltare and convenience of the 
inhabitatus of ih(" colon\̂ and to 
realize the revenue by way of the 
monthU rent from these Shops ?

THE MINISTER OF PARLIA- 
:MENrARY  AFFAIRS  AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH) :
(a) No, Sir.

(b) Docs not arise.

Regularisation. of Ravi Nagar, 
Delhi

403,.  SHRI (x L. DOGRA :

SHRI  MAXGAL  RAM 

fri:m i : 

SHRI R.  RAKESH-.

Will tlie M m lister of WORKS 

AND HOUSING be pleaŝ'd to refer 

in the replv qiven to  Unstarrerl 

Q jest ion No. BB3B on the 27  .Ape'll 

iqfti regarding reî nlarisaticsn of Ravi 

NaL,̂ar, Dcllii and slate:

I'n) wlieilier the revised reujLil iris- 

atif»n lilan cf Ravi Nagar, Delhi is 

availal)]*' fttr sale to tlie jnililic?

and

j; if not. the reasons tlierefor;

''ci the time bv waicli tin* ])!an 

will be avai!al)le for s.ile to liic j‘uMic?

THi: MIXISTJ'R OF PARLIA­

MENTARY ATFAIRS AND WORKS 

AND HOUSING SHRI BHISHMA 

NARATN SINGH I:  n'  No, Sir.
" A ' *

Howevi'r. t!ie Mvinicijial Corporation 

of Delln has r-’p iried tiiat the plan 

is available for insj)(*ctiou bv members 

of public in ilu'ir town Planning 

Department durinî ofTice hour’s.

(b. The Municipal Corporation 

of Delhi ]>rop >ses to place certain 

su"iftstions;'objecti(ris from the plot- 

holdei-s and housc-owners  of the 

group of 14 colonies (including Ravi 

Nagar)  which were approved in 

1979 before its Standing Committee 

and to incorp'>rate the decisions of 

the Standing Committee thereon in 

the  plan.  Besides the  Municipal 

Corporation of Delhi has stated that 

development charges have not yet 

been fixed and building activity has 

also not been allowed in the colony.

(c)  It is not feasible to lay down 

any time limit in this regard.




